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Sri Kuppli Neela Ralu 	 . 	Applicant 

Union of India and others 	 Rcspondcnts 

FOR TNSTRI JCTTONS 
Whether it be referred to the Reporters or not? 
Whether it be circulated to all the Benches of the Central 
Administrative Tribunal or not? 
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CENTRAL ADMJNTSTRATJVE TR JBT 1NAJ 
CUTTACK BENCH, CUTTACK 
O.A.NO.l24 OF 2001 

Cuttack, this the 5th day of July, 2004 
CORAvi: 
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HON 'BLE SHRI M.R.MOHANTY, MLMBLR(JUDICIAL' 
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Qr J'o.A/1 73/D.LAICo Colony5Khurda Road, PO.JatniDistKhur(Ia 
Applicant 

ST V rs 
Unjon of India, represented through its Chairman, Railway 
Board, 
New Delhi. 
General Manager, South Eastern Railway, Garden Reach. 
1/ ,s11 a  + I.Atr ta 

Th\ isional Ra1!\a', Manager, South Eastern Raii'a', Khurda 
ivad, k . i.ami. Dist.khui da. 
Sports Oflk.er, South Eastern Railway. Khurda RoadT  P.O.Jatni 
DistKhurda 
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Khurda, P.O.Jatni, Dist.Khurda. 
61 	Sr,  Shibashis Bal, son of Ugresana Ba!, AtSports Hostel. 

BhubaneswarNayapalli,DistElurda. 
Respondents. 

Advocates for the applicant 	- 	M/s M.Mishra, D.K.Pattnaik, 
S.Senapat, B.B.Mohantv 

Advocates for Respondents 	- 	Mr.D.N.Mishra * 
M/s S.C.Mohaniy, G.K.Nayak 
& RMahaiik. 

ORDER 
SHRJ B.N.SuM. VICE-CHAIRMAN 
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(Volley Ball) fi:r the year 2000-200 1arid fi a direction lo the 

Respondents to hold selection through proper Selection Committee 

2. 	The grievance of the applicant is that the Respondents have not 

Constituted a Select-jon Committee in terms of the rules framed in this 

regard. As the Irial Committee under the Recruitment Committee wasn ot 

constituted with qualified coach/xert, t vitiatedte seleci pros andhonces  
his 

thereThro the selection ma(e is liable to he quashed. Hci1so alleged that 

the Recruitment Committee had violated the rules as enshrined in the 

circuiars issued by the Respondent-Departmept 

s 	 3.  We. have heard Mr.M.Mishra learned counsel for the applicant 

and hrt D.t\.Mishra. learnedtancimg COMM" br the Ranwavs. 

4 	The Repomjents have uenied the aileatons made i.-,v the 
a.pplrcanf. They Ilave sibnttted that the Recruitment Cointnn-tee Wa$ 

constituted strictly accord jn to the instructions of the Railway Board in 

this regard The Respondents have given thil particulars of the mibers of 

the Committee who were put in the Ti-ia! Commit-tee. None of the 

averments made by the Respondents has been rebuflcd.'contradlcted by the 

applicant by filing rejoinder. During oral argument also, the applicant 

could not bring out any deflcency either :In the fitnctioning of the Trrai 

Comm lttce,Recruitmei1t Commtttee or its ConstItutIon. these being the 

facts of the case, we see no merit and accordthy dismiss the O.A. being 

devoid of merit. 

I4TY) 
jIB1R( JLIDICJAL 	 VICE-CHAIRiAN 


